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DECEMBER B, 1978 ' Written Angwtr* joO

Working of Bird and Company .
2280. SHRI SHYAM SUNDAR 

GUPTA: Will the Minister of LAW 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether Government’s attention 
has been drawn towards the working 
of the Bird and Company Limited 
which has shown a loss of rupees one 
crore for the year ending 31st 
March; 78.

(b) if so, the reasons thereof;
(c) whether Government have since 

fixed the responsibility for the un­
satisfactory state of affairs on the 
Board of Directors and Shri J. G. 
Kumaramangalam; and

(d) if so, what action Government 
have taken in regard thereto?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER); (a) The audited accounts of 
the Company for the year ending 
31st March, 1978 reveal a loss of 
Rs. 113.44 lakhs.

(b) The reasons for the loss are 
stated to be acute shortage of work­
ing capital, impact of abnormal debits 
amounting to Rs. 55 lakhs approxi­
mately representing minimum bonus 
paid/payable for the years 1976.77 
and 1977-78, book debts and other 
receivables relating to earlier years 
written off or provided tor in the 
current year, loss on account of load 
shedding etc. Because of the feeling 
Of uncertainty in the company, large 
number of experienced technical per­
sons have left the company.

(c) and (d). The matter is under 
examination.
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99 Written Answers

Proposal to End Proxy voting in 
Elections

2282. SHRI DHARMA VIR VA- 
SISHT: Will the Minister of LAW* 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state;

(a) the Legislative steps taken by 
Government to end minor and proxy 
voting in elections; and

CL) whether the Election Commis­
sion had proposed a draft legislation 
in this respect?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) No legislative steps have 
been taken by Government to end' 
voting at elections by persons below 
the minimum age of voting. As re­
gards voting by proxy, the electoral 
law does not provide for such a con­
tingency. However, if the reference 
is to the problem of impersonation at 
elections, the same is punishable under 
section 171F read with section 171D 
of the IPC and it is a cognizable 
offence under the relevant entry in 
the First Schedule to the Code of 
Criminal Pirocedure, 1978.

(b) The Election Commission has 
made the following proposals for 
checking voting at elections by per­
sons who are below the minimum 
age of voting:—

(1) Presiding Officers of polling 
stations may be empowered by law 
to check voting by persons who 
are apparently less than the mini­
mum voting age.

(2) Voting by personr below the 
minimum voting age should be 
made an el&toral offence.
As regards prevention of imper­

sonation at voting; the Hjfection Com­
mission has suggested tlMt the *ct of 
imperso^on
made an electoral offence under 
Representation of ihe P«69*» 1881




